IN THE CENPRAL ADMINISTFATIVE TEISUMAL, JAIPUR EENCH, JAIPUR.

Date Cf Decisiong 21.9.91,

oa 635/92 ,
(OA 54K/90)

OM PRATASH PATWA & ORS. ses APPLICAUTS.
V/S - '

MITONT OF THDIa & ORS, es o FESFOILENTS

CORAM

L1

HOI'RLE M. JUSTIZE DL.L. MEHTA, VICE CHATRMAM,
HO'BLE I "'3 UsSHA SEW, ALDMTITISTFATIVE MEMRER,

Poc the applicants eese SHPI J..IT. TAISHII,

For the Pespondents es s SHET FRAVEEN BLLWADA .

PEp HOU'BIE Mr, JUSTICE T L. MEHTA, VICE CHAIDIMAN.

applicants have praved that annevure 2=1 dated 1%.9 .50
vz quached and the verbzl terminaticn order Jdated 26,10.20 may
bz declared illsgal.

2. Subsequent o the £iling of thiz (&, this order haz heen
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ravifed anld vide letter dated 25.1.71 Adirzctions were givaen thst
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o1 5.2 .86 are
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the casusal lazbourersz with one year oSf 3ery 2%
not o b dischirged in parsaance oSf the 3uprem:s Coart's
judgement . However, thos: casuval labourers who ar2 having less
than one year of Zervize 23 on 5.2.86 are als> not £o be termina-
ted if they =zatisfy the requirverents of age, eduszational maalifi-
cationg, sponscorship throagh Enmployment Exchange etc. and have
since put in one year of service.

3. The respondents are directed to consider the cases of
the applicants afresh in the light of the order dated 25.1.71
vithin a perind of three monthz from the date of recezipt of this
order. In case the aprlicants fulfil the reqirensnks according

n may he
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to the letter dated 25.1.91, re
quashzd. If the apoliscants fesl agorieved even thersafter, they
will bz at liberty to move a fresh petition. The A stands

dizpozed of aczezordingly, with no crder as o 203LsS.
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( USHA SEN ) . ‘ (/T .L. MEHTA )
MEMBES (&) VIZE CHEINMAEN
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